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CENTRAL ADMINISTRATIVE TéIBUNAL
PRINCIPAL BENCH
| NEW DELHI ' )
OLaLT NDL 11941997
Nedﬁe&day? rhis the 2lst May, 199/

HON?BLE SHRI JUSTICE K. M. QGARWQL, CHAIRMAN

HON’BLE SHRI S. P. BISWAS, MEMBER (A)

Prakash Baboo $/70 Pratap Singh,
RAD Les-A, Civil Lines,
Malgodown Road,
Bareily. : - ' i ee. fpplicant
( By Shri K. K. Patel, advocate )
B rEUS

1. Union of India through
- General Manager
Northern Raillway,
Baroda House,
New Delhi.

a2

L'
s senior Saction Engineer (CaW),
Morthern Rallway,
Barally.
z. Divisional Railway Managsr,

Northern Raillwaw,
‘Moradabad. i ... Respondents
¢ R D E R (bRﬁL}
Shri Justice K. M,'ﬁanWal,
Heard the lsarned counsel for the épplicaﬁ; o
admission.

The applicant was ¢
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after\gﬁssing the trade test and was given promotion
o Fh@ post of Cahriage Jamadar in grade R$;950Wl500
(RPS)"/ By the impugned notice dated 2.4.1597
(ﬁnﬁaxurewlj thé gppliaant was informad that instead

Cof instead of giving the grade Rs.800-1150 admisasivle
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to semi skilled worker, the grﬁde Ra . 950-1500  was
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ivan to him  although tThers Was . no o auch  grade
. A{._ e

Paded as semi skilled workeir .
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in  that category. Accordingly show

ordar

notics has bsen izsued as to why the promotion
may not bs revissd to the extent indicatad above. The

states that replykto the show cause
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learnad ocounsel

aen filed on 24.4.1996 a copy of which is
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notice h

annexure~-Y¥I1II. Howsver, no dacision has
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heen taken so far by the respondents and no  order

sdverse to applicant has so far bzen made.

Under the cilircumstances, we are of the view that

this application is premature. Accordingly, it is

hereby summarily dismissed with libarty to  the
) L e . .

applicant to file a fresh application, if an adverse

ultimately against him by the

order is passad

cdepartment.

{ K. M. agarwal )
Chairman
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Membar (A)
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